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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 59 OF 2026

IN THE MATTER OF:
RAMKANKAN .... APPLICANT
VERSUS
STATE OF U.P & ORS .... RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

RESPONSE ON BEHALF OF RESPONDENT NO 3
UTTAR PRADESH POLLUTION CONTROL
BOARD IN COMPLIANCE OF THE ORDER DATED
04.05.2026 PASSED BY THE HON'BLE NATIONAL

GREEN TRIBUNAL, NEW DELHI

A COPY OF THE LETTER DATED 03.06.2026 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE- 1.

A COPY OF THE INSPECTION REPORT IS

ANNEXED HEREIN AND MARKED AS
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ANNEXURE- 2.

A COPY OF THE UPDATED COMPLIANCE

STATUS OF CPCB GUIDELINES FOR M/S TRIDEV

STONE CRUSHER IS ANNEXED HEREIN AND

MARKED AS ANNEXURE- 3.

A COPY OF THE DETAILED COMPLIANCE

REPORT OF UPPCB GUIDELINES FOR M/S

TRIDEV ~ STONE CRUSHER WITH TRUE

TRANSLATED COPY IS ANNEXED HEREIN AND

MARKED AS ANNEXURE- 4.

A COPY OF THE NEW GUIDELINES APPROVED
DURING THE 83%P BOARD MEETING IS
ANNEXED HEREIN AND MARKED AS

ANNEXURE- 5.

A COPY OF THE UPDATED COMPLIANCE
REPORT OF THE CTO (AIR AND WATER) FOR M/S
TRIDEV STONE CRUSHER IS ANNEXED HEREIN

AND MARKED AS ANNEXURE -6.

A COPY OF THE COMPLIANCE REPORT OF EC

GRANTED BY SEIAA TO M/S TRIDEV

CONSTRUCTION IS ANNEXED HEREIN AND
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MARKED AS ANNEXURE- 7.

9. |A COPY OF THE DETAILED COMPLIANCE

REPORT OF DGMS FOR M/S TRIDEV

CONSTRUCTION IS ANNEXED HEREIN AND

MARKED AS ANNEXURE- 8.

10. | A COPY OF THE COMPLIANCE REPORT CTO (AIR
AND WATER) M/S TRIDEV CONSTRUCTION IS
ANNEXED HEREIN AND MARKED AS

ANNEXURE- 9.

THROUGH COUNSEL
| /

BHANWAR PAL SINGH JADON
COUNSEL FOR THE UPPCB
EMAIL-bhanwar(O9jadon@gmail.com
PHONE NO.-8095967744
DATE: - 21.07.2026
PLACE: - NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 59 OF 2026

IN THE MATTER OF:

RAMKANKAN .... APPLICANT

VERSUS

STATE OF U.P & ORS .... RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO 3 UTTAR PRADESH -

POLLUTION CONTROL BOARD IN COMPLIANCE OF THE ORDER

DATED 04.05.2026 PASSED BY THE HON.'BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

‘response. J r

I, Imraan Ali, aged about 46 years, S/o Mr. Usman Ali, presently posted as

Regional Officer, U.P. Pollution Control Board, Jhansi do hereby solemnly affirm

and state on oath as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with

the facts of the case and am competent and authorized to swear the present
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2. That I, state that the contents of the response have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge and

‘nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

3. That, in this present Original Application No. 59/2026 has been registered by
this Hon’ble Tribunal on the basis of a letter petition dated 17.09.2025 that the
matter pertains to alleged environmental and public health concerns arising from
the operation of “Tridev Stone Crusher” situated at Village Chhilla, Tehsil .

Mahrauni, District Lalitpur, Uttar Pradesh.

4. That, it is humbly submitted that, in the said matter, the Hon’ble Tribunal, vide
order dated 04.05.2026 directed as follows: -

“....5. The stone crusher is stated to be compliant with the citing criteria. Copy
of the google map has been filed with the report of the Joint Committee but the
distances from the school, residential area, highway, etc. have not been shown in
the same. Report of the Revenue Olfficials has been enclosed but the demarcation
map specifically showing the distances has not been attached. 15 families are
stated to be residing within 500 mtr distance which statement is vague as the
same does not advert to the prescription in the Guidelines regarding distance

from residential houses.

'S/ 'lﬁwfspondent no. 4 has claimed compliance with the EC/CTO conditions but
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has not mentioned about compliances with all aspect is particularly, installation

-of display board, installation of camera, erection of wind breaking wall of the

requisite height, plantation in three rows around the periphery.

7. Respondent no. 4 is directed to file additional response giving requisite details

regarding EC/CTO conditions and the Sustainable Sand Management Guidelines

2016 (SSMG-2016) and the Enforcement & Monitoring Guidelines for Sand

Mining 2020 (EMGSM-2020) with respect to mining lease, conditions imposed

by Director General Mines Safety and CTO conditions and CPCB and UPPCB’

Guidelines with respect to stone crusher within one month and respondent no. 3-

UPPCB is directed to verify compliance status and file its report within two

L o

months.

9. List on 23.07.2026 for further proceedings.”

REPLY IS AS FOLLOWS

1. That it is submitted that, pursuant to the aforesaid directions, the Uttar
Pradesh Pollution Control Board issued Letter dated 03.06.2026 to M/s
Tridev Stone Crusher, Village Chhilla Banpur, Tehsil Mahrauni, District
Lalitpur, and M/s Tridev Construction, Gata No. 217-Kha, Village
Chhilla Banpur, Tehsil Mahrauni, District Lalitpur, calling upon them to

submit compliance reports and relevant information in respect of the

__aforesaid statutory conditions and guidelines.

/4 .,/"f" h 3 3
[ X (RAJESH Dy ¥ &
W S,



Free Hand

Free Hand


o’ s
# :

oM\
7 \\

W

-

390

A copy of the letter dated 03.06.2026 is annexed herein and marked as

ANNEXURE- 1.

That it is respectfully submitted that, in further compliance with the
directions of this Hon'ble Tribunal, a joint inspection of M/s Tridev Stone
Crusher and the connected mining lease area M/s Tridev Construction
was conducted on 24.06.2026 by a joint team comprising

Ms. Anjali Gautam, Junior Engineer, Uttar Pradesh Pollution Control
Board;

Mr. Anil Kumar Sharma, Assistant Scientist, Uttar Pradesh Pollution
Control Board;

and Mr. Sudeep Kumar, Mines Inspector, Mining Department.

At the time of inspection, Shri Brijendra Rai and Shri Surendra Rai were
present on behalf of the project proponent. During the course of inspection,
it was observed that both the stone crusher unit and the mining lease were
not operational. The compliance status of the applicable statutory‘
conditions was thereafter verified and recorded during the inspection.

A copy of the inspection report is annexed herein and marked as

“ “ANNEXURE- 2Cj,
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M/S TRIDEV STONE CRUSHER

3. That it is important to mention that, during the inspection, the compliance
status of M/s Tridev Stone Crusher with respect to the CPCB Guidelines

for stone crushers was verified. The updated compliance status has been

compiled and is being filed as ANNEXURE -3.

4. That it is further submitted that, the compliance status of M/s Tridev Stone’
Crusher with respect to the UPPCB Guidelines governing the operation
of stone crushers was also verified during the inspection. The detailed
compliance report with the translated copy is annexed herewith as

ANNEXURE - 4.

A copy of the new guidelines approved during the 83™ Board meeting is

annexed herein and marked as ANNEXURE- 5.

5. That it is submitted that, the compliance of the conditions stipulated in the
Consent to Operate (Water and Air) granted by the Uttar Pradesh

Pollution Control Board vide Letter No. 176808/UPPCB/Jhansi

(UPPCBRO)/CTO/Both/LALITPUR/2023 dated 02.02.2023 (on

Jjudicial page 34) in favour of M/s Tridev Stone Crusher was examined

and verified. The updated compliance report is annexed herewith as

70 A R ANNEXURE - 6.
73 O '
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M/S TRIDEV CONSTRUCTION

. That it is most respectfully submitted that, the compliance status of M/s

Tridev Construction with respect to the conditions stipulated in the
Environmental Clearance (EC) granted by the State Level Environment
Impact Assessment Authority (SEIAA), Lucknow, was verified during the
inspection. The compliance report is annexed herewith and marked as

ANNEXURE - 7.

. That, the compliance status of M/s Tridev Construction with respect to

the conditions contained in the approval/No Objection Certificate issued

by the Director General of Mines Safety (DGMS) was also verified. The

detailed compliance report is annexed herewith as ANNEXURE - 8.

. That't is submitted that, the compliance status of the conditions contained
in the Consent to Operate (Water and Air) issued by the Uttar Pradesh
Pollution Control Board in favour of M/s Tridev Construction was

verified. The compliance report in this regard is annexed herewith as

ANNEXURE - 9.
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all necessary measures to ensure timely and complete compliance.

therewith in letter and spirit.

10. Hence, the present affidavit is being submitted for the kind perusal of the

Hon’ble Tribunal. It is prayed that the same be taken on record.

DElél:ENT

Ny
h VERIFICATION
Verified at _ Jherw on this ﬂ-éaday of July 2026, that the
( contents of the above affidavit from paragraphs 1 to 10 are true and correct

to the best of my knowledge and belief. No part of it is false and nothing

]

material has been concealed therefrom.

gr1al NOu.sers y % &/
Ep,riif’sed that the oreg:%g stargment DEPONENT

sworn befuremethi?a al,.

by ShrilSmt./Kum.. 7 1 ¢
to whom the ronted¥§ of thiSatidavit
heen read over ahd exglatred and wha
is identified by Sl oo ersmnne
Raceived the legai fee Rs. 35.50

RAJESH D\P%I
HOTARY JHANS!
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UTTAR PRADESH POLLUTION CONTROL BOARD, JHANSI
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*_....6. Respondent no. 4 has claimed compliance with the EC/CTO conditions but response filed by
respondent no. 4 is also vague and evasive. Respondent no. 4 has not mentioned about compliances with all aspect
is particularly. installation of display board. installation of camera. erection of wind breaking wall of the requisite
height, plantation in three rows around the periphery. :

7. Respondent no. 4 is directed to file additional response giving requisite details regarding EC/CTO
conditions and the Sustainable Sand Management Guidelines 2016 (SSMG-2016) and the Enforcement &
Monitoring Guidelines for Sand Mining 2020 (EMGSM-2020) with respect to mining lease. conditions imposed
by Director General Mines Safety and CTO conditions and CPCB and UPPCB Guidelines with respect to stone
crusher within one month and respondent no. 3-UPPCB is directed to verify compliance status and file its report
within two months.....”
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“.....0. Respondent no. 4 has claimed compliance with the EC/CTO conditions but response filed
by respondent no. 4 is also vague and evasive. Respondent no. 4 has not mentioned about compliances
with all aspect is particularly, installation of display board, installation of camera, erection of wind
breaking wall of the requisite height, plantation in three rows around the periphery.

7. Respondent no. 4 is directed to file additional response giving requisite details regarding
EC/CTO conditions and the Sustainable Sand Management Guidelines 2016 (SSMG-2016) and the
Enforcement & Monitoring Guidelines for Sand Mining 2020 (EMGSM-2020) with respect to mining
lease, conditions imposed by Director General Mines Safety and CTO conditions and CPCB and UPPCB
Guidelines with respect to stone crusher within one month and respondent no. 3-UPPCB is directed to
verify compliance status and file its report within two months.....”
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:‘\/x‘; UTTAR PRADESH POLLUTION CONTROL BOARD, JHANSI % ﬂ it
NP Environment
Ty
M/s Tridev Stone Crusher
Village-Chilla, Banpur, Lalitpur Road, Tehsil-Mehroni, Lalitpur.
CPCB Format/Checklist for SPCBs/PCCs
Sr. F@,itivc Emission Source | Checklist for compliance of Yes/No
No. | Locations conditions of Environmental
guidelines
I we 7l'ﬁiﬁading area of raw material, | Water sprinklers installed with Yes
primary crusher, Screener, conveyors | adequate designed nozzles
belts and transfer points
2 mi;rinmx}-' crushers, Secondary | Enclosures by GI/MS sheets on Yes
crushers, Screeners and tertiary | top and at least three sides
crushers completely from the ground
level.
3. | Secondary. Tertiary crushers and | Dry extraction cum bag filter No
Screener followed by cyclone.
4, (-'_0—\'c1'ing of Conveyor belts from | Covering of Conveyor belts Y&
node to node with a thick sheet of
suitable material
5. | Atdischarge points Flexible Telescopic chute from No
top of discharge point to the
ground level
6. | GI/MS/brick wind breaking wall of | Wind breaking wall Partially
3-ft more than the highest node of the
crusher along the periphery of
crusher
7. | Wind breaking wall GI/MS/brick wind braking wall Partially
E of 3-fit more than the highest
node of the crusher along the
periphery of crusher
8. | Roads Metalled/concrete roads within Zeera Gitti road
the premises. Ramps and the
entire ground area inside the
L premises should also be metalled
9. Suppression of dust within the | Arrangement of rotating water Water Sprinkling
premises sprinkling  system/fogger/Anti- | System/Fogger/Water
smog gun in the premises to | Tanker of Sprinkling
suppress  dust  within  the
premises to control  dust
emission resuspension

-
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[ 10.

Green belt

Plantation of 2-3 rows of tall
trees around the periphery of
crusher

Partially Plantation

Display board

Display board at the entrance,
having name of unit, contact
details of owner and address of
unit, plant capacity and date of
issue  of CTE/CTO from
SPCB/PCC

Yes

Covering of vehicles

Covering of vehicles carrying
any kind of material

Yes

CCTV/PTZ camera

CCTV/PTZ cameras installed at
the entrance and all corners of
the premises of the unit covering
entire area with minimum of 3.0
days data storage

Yes

Photos/videos

Upload photographs/videos
ensuring compliance of all
conditions as mentioned in the
guidelines  while  applying
CTE/CTO/Renewal

Enclosed
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o LiFE

Lifestyle for
Environment
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Points of the new guidelines issued by superseding the guidelines approved in the 80th

Board Meeting and amended in the 83rd Board Meeting,

roads (Major District Roads/Other District Roads).

?'anpliance Status

]

The unit shall be established at least 250 meters from the center of |
a National/State Highway and 100 meters from the center of other

|

The distance from the jaw crusher to the center of
the road is approximately 250 meters. {

ra

imum distance from residential areas, public places,
educational institutions, hospitals, and religious places shall be 500
meters. A habitation within a 500-meter radius having at least 20
permanent or temporary houses shall be considered as a residential
area.

The min

The jaw crusher is situated about 600 meters frem
the educational institution (Higher Secondary
School). Within a 500-meter radius there are about
15 families, and the nearest house is approximately
270 meters away.

The unit shall be located at least 150 meters away from the
boundary of Indian Railways land.

l

No Indian Railways boundary exists within 150
meters.

The distance from mango orchards or mixed fruit orchards
(having at least 100 fruit-bearing trees) shall not be less than 500
meters. This condition applies where the individual or collective
orchard area is not less than 2.5 acres.

No orchard exists within a 500-meter radius.

th

For establishment of a stone crusher, the facts relating to Items 1—4
shall be verified through survey, measurement, and scientific
methods (GPS/Google Maps, etc.) by a Revenue Department officer
of at least Tehsildar rank. Only the authenticated distance
certificate issued by the Regional Office shall be valid.

Reports and Google Map copies are enclosed.

As per the Hon'ble Supreme Court's order dated 04-08-20006 in LA.
No. 15981600 in W.P.(C) No. 202 of 1995, a 1 km Safety Zone has
been declared around National Parks, Wildlife Sanctuaries, and
Forest Areas. Establishment of units within this Safety Zone is
prohibited. Forest Department restrictions shall apply.

Not applicable.

As per Government of India guidelines dated 02-12-2009 regarding
Eco-Sensitive Zones, if any Eco-Sensitive Zone extends into Uttar
Pradesh, all applicable restrictions relating to National Parks and
Sanctuaries shall be followed.

L

Not applicable.

The distances mentioned in Items 6 and 7 shall be verified by the
Divisional Forest Officer through survey, measurement, and
scientific methods (GPS/Google Maps, etc.). Only the authenticated
distance certificate shall be accepted, and Forest Department
restrictions shall apply.

The unit shall be at least 500 meters away from a river floodplain
area to prevent illegal mining or use of illegally mined minerals.
Verification shall be done by the authorized officer of the
Irrigation and Water Resources Department.

Not applicable.

10

The main plant and machinery shall be installed at least 30 meters
away from the boundary wall. Adequate pollution control
measures, storage space for raw materials and finished products,
and a minimum land area of 1 hectare shall be available.

Found to be compliant.

Before obtaining Consent to Establish (CTE), the preposed unit
must obtain and submit a No Objection/Clearance Certificate from
the competent Mining Department authority regarding availability
of raw material.

12

Dust control systems such as Dust Extractors or Water Sprinklers,
and wherever possible covered arrangements, shall be provided by
the unit.

Found to be compliant.

13

All internal roads within the unit shall be metalled or cement

Gravel road present. {
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i?s. No.|[Guideline dated 24-06-2024

Compliance Status ﬁl]

L
iconcrete roads.

Dust suppression arrangements and regular water sprinkling shall
be made throughout the premises to prevent dust from becoming
airborne.

Found to be compliant. {

At least 33% of the total area within the unit boundary shall be
developed as a green belt with dust-resistant tree species. A layout
plan shail be submitted to the Board, and the green belt shall be
completed within 6 months after obtaining Consent to Establish.

The project proponent has not submitted any green
belt pian.

The unit owner shall install and maintain, at their own cost, all
poliution control equipment for dust and noise control and ensure
continuous operation of such systems.

i

’Smne crusher units established after implementation of the new
guidelines shall construct a wind-breaking wall of at least 5 meters
(small category) or 6 meters (medium/large category). The wall
shall be at least 1 meter higher than the highest conveyor belt. GI
sheets or equivalent barricading with a minimum 8 mm thick sheet
shall be used.

The wind-breaking wall is approximately 8 feet high.
Partial compliance observed.

The maximum height of stored material (raw or finished) shall
remain 1.5 meters below the height of the wind-breaking wall.

Not found compliant.

[Existing stone crusher units established before these guidelines and
having previously obtained Consent to Establish or Operate, but
not meeting the revised standards, shall be allowed a maximum of
2 years to shift to a compliant location.

Not applicable.
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".... The sole grievance of the petitioners is with regard to disposal of the representations
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Control Board.
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writ by directing the Uttar Pradesh Pollution Control Board to examine and decide the
representations submitted by the petitioners within a period of six weeks from today...."
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COMPLIANCE STATUS OF CTO CONDITION OF
M/S:- TRIDEV STONE CRUSHER
VILLAGE-CHILLA, BANPUR, LALITPUR ROAD, TEHSIL-MEHRONI, LALITPUR

Specific Conditions Compliance Status
during unit visit Dated
24-06-2026

———
{
|
|

This CTO is valid for M/s Tridev Stone Crusher, Gata No-210, 212, 218 Complying
,Village-Chilla, Banpur, Lalitpur Road, Tehsil-Mehroni, Lalitpur for production
of Stone grits -260 MT/day and Stone dust-40 MT/day using Stone boulder as
raw material. (Geo Co-ordinates Latitude-24.724493, Longitude-78.675308)

N

Proponent shall make arrangement to prevent air pollution due to the dust Complying
during operation of plant, constant water sprinkling on the pathways and
dust prone areas. The Stone Grit/Stone Dust loaded vehicles are to be
covered with a tarpaulin before moving out of the plant.

The_—Project Proponent shall arrange the facilities to treat the domestic Complying
effluent either by septic tank or provide mobile toilet facility.

The Project Proponent shall comply the all provisions of Environmental Partially Complying
Guidelines for Stone Crushing Units issued by CPCB and UPPCB.

GI/M“S_/-b_r-ick wall should be provided along the periphery of crusher. Height Partially Complying
of the boundary wall should be 3-ft more than the highest node of the
| crusher and in any case it should not be less than 6 meter height.

Metaled/concrete roads should be provided within the premises. Ramps and Not Complying
the entire ground area inside the premises should also be metaled.

The transportation of vehicles shall be done in such a manner that dust Complying
emission generated should not affect the nearby residence and agricultural
field.

S SRR

To curb the air pollution in the crusher premises, arrangement of rotating Partially Complying
water sprinkling system/fogger/ Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny
droplets of water, as such system is more effective in dust control with
significant reduction in consumption of water. Fine dust accumulated and
bag filters in the crushing area should be cleaned at regular intervals and the
| collected dust should be stored in sacks for further sale or disposal.

| 2-3 rows of tall trees should be planted around the periphery of crusher. Partially Complying

¥
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etc. should be sealed properly with flexible rubber flaps.

] ,....-‘,—._-. UTTAR PRADESH POLLUTION CONTROL BOARD, JHANSI b ﬂ Lifestyle for
| S Environment
Py praac
| 10 | Housing should be open for movement of mechanical drivers, conveyor belts, Partially Complying

1

Vehicles carrying any kind of material should be completely covered.

Complying

12

Regular wetting of roads should be done to suppress dust within the
premises to control dust emission resuspension.

Complying

13

14

Unit should provide settling tanks of appropriate size and recycle & reuse of
the water in process. Crusher should provide a water storage tank with
adequate capacity. In case of use of groundwater, stone crushing unit should
obtain permission to extract groundwater from the UP Ground Water
Department. Unit should maintain proper log book of consumption of fresh
water. Depending on availability, efforts may be made to use STP treated
water instead groundwater to control emissions from process activities.

Not Required

Unit should provide Flexible Telescopic chute from top of discharge point to
the ground level.

Not Complying

15

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data
storage.

Complying

16

Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986.

Complying

17

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to
10.00 PM) to avoid inconvenience to the nearby residents due to ambient
noise.

Complying

18

Unit shall develop Green belt as per the OM F.No. 1A3-22/14/2025-IA_III (E-
275538) dated 29 October, 2025 issued by MoEF&CC, Govt. of India.

Partially Complying

19

Industry shall abide by directions given by Hon'ble Supreme Court, Hon'ble
High Court, Hon'ble National Green Tribunals, Central Pollution Control Board
and U.P. Pollution Control Board for protection and safeguard of
environment from time to time.

Partially Complying

20

ihﬁﬂﬁtry shall take adequate measures for control of noise under the Noise
Pollution.

Complying

21

The D.G. sets should have adequate stack height with acoustic enclosure.

Complying

22

The adequacy and efficiency of the air pollution control devices will be the
entire responsibility of the industry.

23

Industry shall obtain prior approval before making any modification in
product/process/fuel/plant machinery failing which consent would be

deemed void.
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24 | Concealing factual data or submission of false/fabricated data and failure to -
comply with any of the conditions mentioned above may result in withdrawal
of this CTO and attract action under the provisions of Law.

' 25 | If UPPCB or CPCB issues closure order against the industry, this consent shall -
remain suspended for the period till closure order is revoked, after which the

consent will be effective again for the remaining period.

26 Colnkc'éaling factual data or submission of false/fabricated data and failure to -
| comply with any of the conditions mentioned above may result in withdrawal

of this CTO and attract action under the provisions of Law.
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Measure aistance
Click on the mag fo sad

Total distance. 271,14 m (883 56 #)
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M%“.N. UTTAR PRADESH POLLUTION CONTROL BOARD, JHANSI b/d e
i 9“"1\ Environment

COMPLIANCE STATUS OF EC CONDITION OF

M/S:- TRIDEV CONSTRUCTION GATA/ARAZI NO-217 KHA, VILLAGE
CHHILLA, TEHSILMAHRONI AND DISTRICT-LALITPUR

Specific Conditions

Compliance Status
during unit visit
Dated 24.06.2026

1 | ifin future during the progressive mining this lease area becomes part of cluster Not Applicable.
i.e. area equal to or more than 5 ha., limited to B-1 category, then additional
conditions based on the EIA conducted by the concerned lease holders shall be
imposed and joint EMP shall be implemented. The lease holder shall
mandatorily follow all the imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the
competent authority is found false or incorrect then punitive actions as per the
law shall be initiated against the authority issuing the cluster certificate.

2 | Validity period of this EC is 5 years from the date of issue as the Lol has been | EC is Valid for 05
issued for a period of 5 years or co-terminus with the validity of current mine Years
plan or current lease period whichever is earlier. After this period the EC will
become null and void.

3 | A certificate from Forest Department shall be obtained that no forest land is | Noc from forest
involved in mining or as a route and if forest land is involved the project department is
proponent shall obtain forest clearance and permission of Central and State enclosed as
Government as per the provisions of Forest (conservation) Act, 1980 and submit annexure-|

| before the start of work.

4 |The minir?g lease holders shall, after ceasing mining operations, undertake re- | Lease mine under
grassing the mining area and any other area which may have been disturbed operation
due to their mining activities and restore the land to a condition which is fit for
growth of fodder, flora fauna etc.

5 | Three tier green shelter belt of 7.5m width should be developed on the Partially
periphery of mine lease area. Local and native species should be planted in Complying
consultation with Forest/Horticulture Department/Agriculture University.

6 | Plan for using the mine void for productive use in consultation with local | Not submitted at
administration and gram-panchayat. the time of

inspection
7 | Ifthe proposed project is situated in notified area of ground water extraction, Not Required
where creation of new wells for ground water extraction is not allowed,

requlrement of fresh water shall be met from alternate water sources other
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than ground water or legally valid source and permission from the competent

authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or Horticulture Department, for planting
at least 3,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area along with provision for
maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

Not submitted at
the time of
inspection

In consultation with District Environment Authority or an Authority nominated
by concerned DM, project proponent will prepared a conservation and
management plan for rejuvenation and management of water bodies having
total surface area of more than 15 ha. Funds for the same will be kept in a
separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or
concerned district administration, before releasing the security deposit to
Project Proponent will ensure that Project Proponent has fully complied with
the EC conditions. Non-compliance, if any, should be reported to UPSPCB for
appropriate legal action and recovery of compensation.

11

12 | N

Any application for transfer of this EC, during its validity period unless it is

cancelled by a competent authority, has to be necessarily accompanied with
status of compliance of EC conditions duly certified by IRO, MoEFCC, Gol,
Lucknow.

umber of mining projects are coming up in district. Department of Geology &
Mines, GoUP to carry out regional EIA-EMP report including carrying capacity of
environmental components to assess the capacity to further bear the pollution
load for such areas within a period of 1 year and submit the same to SEIAA, UP

for evaluation.

Not Applicable

13

Department of Geology & Mines, GoUP in consultation with UPSPCB will
establish required number of CAAQMS in district within a period of one year
and submit geo-referenced map of these stations along with data. Details of
existing CAAQMS, if any, be submitted within a period of three months.

14

Large number of mining projects are ongoing as well as new mining leases are
coming up in the district. A reference be sent to DGM and MS, SPCB for
preparing mitigation plan for controlling air pollution in the district especially in

mining areas.

By gt
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If the air quality deteriorates due to mining, then District Administration &
Directorate of Mining should ensure that mining be stopped immediately.
Adequate measures be taken for restoring air quality and mining should
commence only when air quality attains the prescribed standards.

16

The project proponent shall install solar light in their site office.

Complying

o=

During the submission of 6 monthly compliance reports, the project proponent
should make sure that the periodically taken site photographs should also be
annexed along with the compliance report.

Complying

18

Preference should be given to indigenous local species as per the consultation
of the local district Forest Officer.

19

The maximum height of the bench should be 06 meters and the width of the
bench should be at least twice the height of the bench as per the mine plan
approval letter by DGM, U.P

Complying

20

In case the blasting is proposed during a mining operation, the project
proponent needs to assess its impact on the displacement of human
beings/wild animals/birds/other species, and the suitable measures proposed
and taken for their rehabilitation and resettlement need to be clearly described
in first 6 monthly compliance report.

No assessment
report submitted
at the time of
inspection

The prAaject proponent shall submit a final mine closure plan/Exit protocol for
rehabilitation of mined-out land to match its surrounding land use 3years

| before the closure of the mine to SEIAA, UP and Department of Mines and

Geology, UP for approval. The project proponent shall ensure the
implementation of the approved plan under the supervision of the Dept. of

Mines and Geology.

22

The project proponent shall plan and implement collection drain and siltation
basins of adequate size to arrest the silt and sediment flow from the quarry
area. The surface runoff rainwater harvesting and other water conservation
measures on a long-term basis are to be taken in consultation with the
Central/State Groundwater Board. The water so collected should be utilized for
watering the haulage area, roads, and green belt development, etc.

23

The project proponent shall take all suitable measures to prevent pollution of
groundwater and nearby water bodies in consultation with the State Pollution
Control Board and consent to operate (if applicable) should be obtained from

the State Pollution Control Board before the start of production from the mine.

Complying

| Link Road from the quarry site to the main road shall be constructed as an all-

weather road with blacktopping and maintained by the project proponent.

Partially
Complying
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25 | Vehicular emissions should be kept under control and regularly monitored. Complying
Suitable measures shall be taken for proper maintenance of vehicles used in a
guarry operation and transportation.
26 | The project proponent should explore the possibilities of rainwater harvesting. During visit
direction to
Project Proponent
for rainwater
harvesting
27 | At the time of operation, the project proponent will comply with all the | Project proponent

&

the Government of India/State

Administration related to Covid-19.

guidelines issued by Govt./District

resure during visit
for complying all
direction/guideline

This environmental clearance does not create or verify any claim of the

applicant on the proposed site/activity.

29

In case it has been found that the E.C. obtained by providing incorrect
information, submitting that the distance between the two adjoining mines is
greater than 500mt. and the area is less than 05ha, but factually the distance is
less than 500 mt, and the mine is located in the cluster of area equal to or more
than 05ha, the E.C issued will stand revoked.

Not Applicable

30

This environmental clearance shall be subject to a valid lease in favor of the
project proponent for the proposed mining proposals. In case, the project
proponent does not have a valid lease, this environmental clearance shall
automatically become null and void.

Complying

31

The Environmental clearance will be co-terminus with the mining lease
period/Mining Plan whichever is less. The Mining plan approved by the Dept. of
Mines and Geology shall be strictly implemented and shall not be operated
beyond the validity period.

Complying

32

Expl—osive cannot be stored on the site. The Project proponent shall take
approval from Chief Controller of Explosive, if applicable for use or storage of
explosive or any such materials.

Complying

33

A comprehensive EIA including mining areas within 15 K.M. to assess the impact
of the mining activity on the surrounding area shall be undertaken and a report
submitted to this Authority within one year.

34

No two pits shall be simultaneously worked i.e. before the first is exhausted and
reclamation work completed, no mineral bearing area shall be worked.

Complying

By gl
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35

36

After exhausting the first mine pit and before starting mining operations in the
next pit, reclamation and plantation work in the exhausted pit shall be
completed to ensure that reclamation, forest cover, and vegetation are visible
during the first year of mining operations in the next pit. This process will follow
till the last pit is exhausted. Adequate rehabilitation of mined pit shall be
completed before any new ore-bearing area is worked for expansion.

Complying

T&Hé@{uate buffer zone shall be maintained between two consecutive mineral-
bearing deposits.

37

The sprinkling of water on haul roads to control dust will be ensured by the
project proponent.

Complying

38

Green belt development shall be carried out considering CPCB guidelines
including the selection of plant species and in consultation with the local DFO i
Agriculture Department. Herbs and shrubs shall also form a part of the
afforestation programme besides tree plantation. The company shall involve
local people in the plantation programme. Details of year-wise afforestation
programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Partially
Complying

39

Blast vibrations study shall be conducted and an observation report submitted
to the Integrated Regional Office, MOEF&CC, Gol, Lucknow and UPPCB within
six months. The report shall also include measures for the prevention of
blasting associated impact on nearby houses and agricultural fields.

40

Controlled blasting techniques with sequential blasting shall be adopted. The

blasting shall be carried out in the daytime only. The project proponent shall
ensure prevention of displacement of human beings/wild animals/birds etc. and
in case any such displacement is caused due to blasting/mining operation by
any chance the project proponent shall take suitable measures for their
rehabilitation and resettlement.

Complying

Appropriate arrangement for shelter and drinking water for the mining workers
has to be ensured at the mining site.

Temporary Shelter

Maintenance of village roads used for transportation of minerals is to be done

by the company regularly at its own expenses. The link roads from mining area
to main road shall be constructed as all-weather road with black topping and
maintained by the project proponent.

The surface runoff rain water harvesting/rain water recharge and water
conservation measures will be taken by project proponent in consultation with
central /State ground water Board .The project proponent shall plan and
implement collection drain and siltation basins of adequate size to arrest the silt

Buy gt
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and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area,
roads and green belt development ete.

44

45

Status of implementation shall be submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and UP Pollution Control Board within six months and
thereafter every year from the next consequent year.

Complying

The self-environmental audit shall be conducted annually. Every three years
third-party environmental audit shall be carried out.

Not submitted at
the time of
inspection

Measures for prevention and control of soil erosion and management of silt

shall be undertaken. Protection of dumps against erosion shall be carried out
with geotextile matting or other suitable material, and thick plantations of
native trees and shrubs shall be carried out at the dump slopes. Dumps shall be
protected by retaining walls.

47

Trenches/garland drains shall be constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies. An
adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs if any flowing through the ML area and silts arrested.
De silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient, and length shall be constructed for
both mine pit and waste dump and sump capacity shall be designed keeping
50% safety margin over and above peak sudden rainfall (based on 50 years
data) and maximum discharge in the area adjoining the mine site. Sump
capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the
garland drains and de silted at regular intervals.

' Ground and surface water, if any in and near the core zone (within 5.0 km of

the lease) shall be regularly monitored for contamination and depletion due to
mining activity and records maintained. The monitoring data shall be submitted
to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution
Control Board regularly. Further, monitoring points shall be located between
the mine, and drainage in the direction of flow of groundwater shall be set up
and records maintained.

50

Fugitive dust generation shall be controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest human habitation (including schools
and other public amenities located nearest to sources of dust generation as
applicable) and records submitted to the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and U.P. Pollution Control Board regularly.

o
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51 T%ééli—hé data for ambient air quality shall be generated and maintained and

RSPM level in ambient air in the nearby human habitation (villages) shall also be
monitored along with other parameters.

52

Corporate Environmental Responsibility (CER) shall be by the project proponent
and the details of the various heads of expenditure are to be submitted as per
the guidelines provided in the recent CER notification No. 22-65/2017-1A.11I
dated 01/05/2018. Work to be executed with the installation of five hand
pumps for drinking water, solar light in villages of streets, construction of two
numbers of toilets at the primary school with name displayed and address and
details of the beneficiary and gram Pradhan along with phone number,
photographs should be submitted to Directorate as well as to the District
Magistrate/ Chief Development officers.

53

Transportation of minerals shall be done by covering the trucks with tarpaulin
or other suitable mechanisms so that no spillage of mineral/dust takes place.

Complying

54

Occupational health and safety measures for the workers including
identification of work-related health hazards, training on malaria eradication,
HIV, and health effects on exposure to mineral dust, etc. shall be carried out.
Periodic monitoring for exposure to respirable mineral dust on the workers shall
be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their
health and precautionary measures like the use of personal protective
equipment etc. shall be carried out periodically. A review of the impact of

various health measures shall be conducted followed by follow-up action
wherever required.

55

The project proponent will ensure for employing local people as per
requirement, necessary protection measures around the mine pit and waste
dump, and garland drain around the mine pit and waste dump.

56

Tops—o—i'i"/ solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for
reclamation and rehabilitation of the mined-out area. Topsoil shall be
separately stacked for utilization later for reclamation and shall not be stacked
along with overburden.

Complying

57

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall
not be kept active for long period. The maximum height of the dump shall not
exceed 20 m, each stage shall preferably be of a maximum of 10 m and the
overall slope of the dump shall not exceed 350. The OB dump shall be
backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.
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58

59

Monitoring and management of rehabilitated areas shall continue until the
vegetation becomes self-sustaining. Compliance status shall be submitted to
the Regional Office, Ministry of Environment & Forests, Gol, Lucknow, and U.P.
Pollution Control Board on a six-monthly basis.

The slope of the mining bench and ultimate pit limit shall be as per the mining
scheme approved by the Indian Bureau of Mines.

Complying

60

Permission for the abstraction of groundwater shall be taken from Central
Ground Water Board. Regular monitoring of ground and surface water sources
for level and quality shall be carried out by establishing a network of existing
wells and constructing new piezometers during the mining operation. The
monitoring shall be carried out four times in a year i.e., pre monsoon (April
May), monsoon (August), post-monsoon (November), and winter (January), and
the data thus collected shall be regularly sent to MoEF&CC, Central Ground
Water Authority, and Regional Director, Central Ground Water Board.

Not Required

61

The wastewater from the mine shall be treated to conform to the prescribed
standards before discharging into the natural stream. The discharged water
from the Tailing Dam, if any shall be regularly monitored and report submitted
to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, Central Pollution
Control Board, and the State Pollution Control Board.

Hydrogeologtca! study of the area shall be reviewed by the project proponent
annually. In case the adverse effect on groundwater quality and quantity is
observed mining shall be stopped and resumed only after mitigating steps to
contain any adverse impact on groundwater is implemented.

Not Required

63

Vehicular emissions shall be kept under control and regularly monitored.
Vehicles used for transportation of minerals and others shall have valid
permissions as prescribed under Central Motor Vehicle Rules, 1989 and its
amendments. The vehicles transporting minerals shall be covered with a
tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for
transportation shall be committed. The trucks transporting minerals shall not
pass through the wildlife sanctuary if any in the study area.

Complying

64

65

Prior permission from the Competent Authority shall be obtained for the
extraction of groundwater if any.

R —

No extraction of
Ground water

A final mine closure plan, along with details of Corpus Fund, shall be submitted
to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution
Control Board 5 years in advance of final mine closure for approval.

ey B
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66 | Project Proponent shall explore the possibility of using solar energy where ever | The Solar panels
possible. for the purpose of
recharging the
invertor batteries.

67 | Commitment towards CER has to be followed strictly. Complying

68 | Regular health checkup record of the mineworkers has to be maintained at the | Not Applicable due

site in a proper register. It should be made available for inspection whenever to temporary
asked. labour workers.
69 | Project Proponent has to strictly follow the direction/guidelines issued by Complying

MoEF&CC, CPCB, and other Govt. Agencies from time to time.

70 | The blasting will be done only after getting permission from the Mining Complying
Department.




ANNEXURE - |

aﬂufatrwnﬁﬁﬁ%gm YR arfre e, Aty

— 1499 /13—1 dfeaR, fReie— o) fawmr /2022
O3
&A1 ARH,
S0%0, WU fAg= TS,
B s, AW |
- o Brlg @F SR, Ao feom, TeT Wo—210, 212 TF 2018, TAY A, TEHIA—He, dferaqy
R WH PR Al 561 o ®IT & G 7|
Hod- & srifeg SoWo WeuYT gAY € &7 UF w0341,/ LTS-1049 /22, feieh 05.09.2022 |
Weffa w g1 AW BRe WM #R, dion foee, Mer wo-210, 212 Td 2018, IAR IS,

qEdic—Fex, dfedqR TR YeIF $heR SMeifie garg @ wuer 8 & faur @ i, swféd vd 7 o

fER oy & gfewra v SwAfiar &g o9 o172 (gemienfer) siqefa fawrfia wewfa, srenfa @

Was § ST YHIT UF ATET T 2| 39 9§ &A1 o HHeR), IR gRT S Iod B Wh R Tl

8419 a7 R, IR B W fRAIE 30.09.2022 Td SU PRTG JARBR), FERAl B Gefa faTid 15.10.2022

& IR BYR WU e (Sfodlogo e N24 43 28.05, E78 40 32.67 9 N24 42 28.22, E78 40

30.73) @ aFfeT T o fogaR o R AfYd | -

1. TRAIfAG & /%, M /R / srafad 9 Wy & sid T 2

2. WﬁﬁW%WW%WWWWMW@W%ﬁW@W%
faodio 2 |

3. TRAIAT WH HIR B WA WA § T TP T4 drges g W df By g @ 62 fdodio
&l

4, WM W HIR B AU I H 5 JGR $7 g8 e 78 B |

5. UEIfdd W IR B WIYAT/Felleld | a9 &7 /34 Tl Bl fell Wt YbR FT Jebwr el fobar S|

6. M0 Waled RITeR, B TRGR AT o WHR gRI W HIX P W & T8 7 T—T1- R
TR i T e /Sy waid Qo W arRIeN B |

7. TRAMAG W@H HIR B IRT AR JERIYV FHRIAT TR | JFRAOT T 8 B IR &A1 7 JRPR aR B
qE W RO QU B @ SRR §9 PR B SUdel Bl S |

8. o0 WGuU femer A1 W AT Wt /ary WeAy wa fhd O *EH hER @1 erer el fdbar S |

9. WH PR ER YIH 3 T a1t yefia oia o1 foell off wraftd St T @ Wi el § yured
&1 fovam g |

10. ﬁmﬁﬁm%ﬁmmmwmm%mwmﬁwéw%%ﬂwﬁ
P13 faare SO T € Y, I8 i e R A SR |

SRITT 3T/ Ruid amaeas driare! g fvd 2| /91@’”0%
o\
Ty e
|rEfoTE i@ JarT
#- wfoR
THid— /¥ e
yfaferRi— fferRaa el vd smaws sriawR &g M —
1. 99 WIRTR qeTerpm, FERe |
2. &3 o PN, TR B
TR fAee®
QTS arfra FumT

E:ANKIT/Settlement/Letter/2021 444



FreeText
ANNEXURE - I


428

Annexure-8

Compliance Status of DGMS Condition of Mis:- TRIDEV CONSTRUCTION GATA/ARAZI NO-217 KHA, VILLAGE
CHHILLA, TEHSILMAHRONI AND DISTRICT-LALITPLR

sr. Specif‘c Conditions Comphane Status dunng unit visit dated 24.06.2026
No. E
t ..i.._ i S e e ,.i,, -___.......H . a3k e :
1 ; Manager shall not take up any appmntmem in any capac:ty whatsoever in any other Complying
mine.
2 | | No working shall be extended below the superjacent ground in the mine. Mine | | A ;o:“pl;l:;__ Syzh
: | workings shall not be extended beyond leasehold area of the mine. s 5 -
3 | No workings in any of the mine shall be made or extended to any poini within 45m T |
' of railway or of any public works or any public road or buildings or of permanent | Complying |
structure not belonging to the oWner of the mine.
4 No blasting shall be done in any of the mine e within 100m of structures, houses, not| Z S e
Complying
|belonging to Ovwner of the mine. | |
i 5 | Theg provisions of Regulation No. 164(1-A}(C) and 164(1-B) shall be stnctlv comphed ISR '
; with. The explosive shall be used in the mine as per the provision of Reg. 164(IARIB), Complying E
| 1155 & 156 of Metalliferous Mines Regulation, 1961. Vol ST e N
6 | Blasting within 300 m (danger zone) of surface features, not belonging to owner of | Gt
| the mine shall be regulated as below: i i
| a) The aggregate maximum charge in all the holes fired at one time shall not exceed G
: Complvmg |
: two (2.0) kilograms or |
| b) If blasting is done with the delay detonators or other means and delay is at least B e R _-?
{ | half second between successive shot fired, maximum charge shall not exceed two Complying |
| kilograms in each hot g'
{ c) Blastinmg”ﬁith charge in excess of the above shall not be conducted without i }
obtaining permission under Regulation 164 of the Metalliferous Mines Regulations, Complying (
1961 in writing rom this Directorate. = J
b7 Deep hole drilling & blastmg shall not be Eoﬁducted inthe mine. S Cnmplymg ‘
8 |The t;t—aTaJath;tm\;af exploé:;gu—sé_c!nﬁér dayin the mine shall not excced 100 kg ; Compl\i@“ 5 = i

?‘wgh-;‘
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2

Tatal employment in me mnne sr-an not exceeu ?5 aersons per day. !\:o ore |

Déiiy personal supervision shall be exercised bv the manager at in the mine. Mine |
shall be worked during day light hours only. I

3

Complymg

Complying

| The manager shall not allow any person for emp!oyment in the mine unless such |
| persons [has been imparted initial/ periodic vocational training as required under |
5 Rule 6 to 9 and on-the-job training(s) as required under Rule 12 to 15 of the Mines
Vocational Training Rules, 1966.

Complying

Mining Mate/Foreman shall be appeinted in the mine for supervision of the working.
Appointment of the Mining Mate/Foreman in the mine shall be made as per
provisions of Regulation 116 of MMR, 1961 under intimation to this Directorate.
Appointment of official shall be made as per the provisions of Regulation 39 of MMR,
1961.

14

As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961,
no |person whose wages/payment depend on the amount of mineral, rock or debris
obtained by firings shots, shall be appointed to perform the duties of a blaster. No
person engaged by a contractor or Magazine license holder shall perform the duties r
of the blaster, i.e. blasting shall be done only by a holder of blaster or higher
certificate issued under the Metalliferous Mines Regulations, 1961 and employed by
the owner of the mine. Thus holders of a Shot-firer Certificate issued by the PESO 1
also con not conduct Blasting |operations in a mine. i

Complying

Complying

15

Biaster employed in the mine shall record, the quantity of the explosive taken from i
magazine, used in the mine and returned to magazine, in a bound paged book kept |
for the purpose as required under Regulation 169(b) of the MMR, 1961,

16

On or before the 20th day of February in every year, Owner/Agent/Manager shall
submit Annual Return in respect of the preceding calendar year Online through
Shram Suvidha Portal https://shramsuvidha.gov. in and www.dgms.go. in.
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2 : : 3
17 ngmme_ shall not be woxecm thé:ﬁ'séz-‘.éé é?%ﬁéﬁer wnere oy reason of 7 g
absence or |for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Certificate shall be authorized to act as manager |
of the mine in compliance with Regulation 34[7) of the Metalliferous Mines '
. Regulations, 1961 and if no such qualified person is available, the Mine workings i
shou!d be kept suspended during such absence of Manager. Attention is drawn to | ]
| Regulation 34(7)Xa) and {b) of the Metalliferous Mines Regulations, 1961 in respect
i -~ of the period of authorization permitted and intimation of the authorization to the
| Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, i
I Ghaziabad Region etc.

i

Complying

[ 18 . |Above permission shall stand cancelled as soon as the pérson, to whom it is being
i ' Branted, leaves the services of the mine under reference. However, the manager
! | ' shall not vacate his office without giving due notice in writing to the owner or agent Complying
| at least 30 |days before the day on which he wishes to vacate his office. A COpy of
| such notice shall be submitted to the Director of Mines Safety, Ghaziabad Region.
19 ‘ Intimation about the termination of manager/ resignation of manager shall also be

| |submitted in Form 1 ofFirst Schedule immediately. i

Complying

20 | Notwithstanding anything contained above, the authorlzaticm may be withdrawn at |

Complyin
any time as provuded in the aforesald Regulation. e

21 | If at any time any of the condlt:ons subject to which this authorization has been
 granted is viclated or not complied with, this authorization shall be deemed to have Complying
been revoked with immediate effect.

22 | This authorization is being granted under Regulation 34(6) of the MMR, 1961 only
without prejudice to any other statutory provisions, which may be or may become Complying
i applicable at any time. |

23 | This authorization may be amended, modified or withdrawn at any time if |

Complyi
considered necessary in the interest of safety. e

%#. 36
-3

( Labidfs \
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.;&H iizzu'i.cry .p-rovi;icns of Expl—:.);;es Act, 1381’., {Act 'No. 4 .:? -1884}, M‘;Esanﬁ
Minerals {Develapment and Regulation) Act, 1957, the Environment {Protection) Act.

Abolition) [Act, 1970, Empleyee's Compensation Act, 1923 or other law applicable
any time including the regulations, rules, orders made thereunder etc. shall he
strictly complied with.

1986, The Forest (Conservation] Act, 1980, Contract Labour (Regulation and |

Complying

N
(%} ]

| The terms referred as competent person, a person employed operator or any other

transgender for their employability, economic, social and cultural attributes and
opportunities associated and, there is being made to.

i term which is | are not defined expressively denotes to the male or female or |

Complying

26

If anything is found to be concealed, as required under the applicable statute, this
i permission shall be deemed to have been withdrawn with immediate effect.

Complying

27

This authorization will remain valid for 12 months from date of issue of this letter or
till Cxpiry of validity period of Icase(s) granted by competent authority, whichever is

Complying

earlicr.
M‘w o
@Q

(M‘f)

i



A e rseese lE

— . . Annexure-9
—— °
STR W gy FEEr 1S, ik é‘g LiFE
R UTTAR PRADESH POLLUTION CONTROL BOARD, JHANSI \ :
e iy D Iéafegty\e fort
a}}?!g&" nvironmen

COMPLIANCE STATUS OF CTO CONDITION OF
M/S:- TRIDEV CONSTRUCTION GATA/ARAZI NO-217 KHA, VILLAGE
CHHILLA, TEHSIL MAHRONI AND DISTRICT-LALITPUR

S Specific Conditions Compliance Status
No. during unit visit
Dated 24-06-2026
1 | This consent is valid for production of Building Stone (Khanda, Boulder, Complying

Ballast (Gitti))- 474021 Cu Meter/Year by opencast and semi mechanized
mining in 2.53 hectare leased area at Gata/Arazi No-217 Kha, Village Chhilla,
Tehsil- Mahroni And District-Lalitpur.

B Mining"unit shall comply with the conditions of Environmental Clearance Environmental

issued by State Level Environment Impact Assessment Authority (SEIAA) vide | Clearance compliance
EC Identification No. EC22B001UP178888, Dated— 21.11.2022 and submit its | report submitted by
compliance report to UPPCB. project proponent

3 | If the lease agreement expires prior to 31-12-2026, then the validity of this -
CTO shall stand expired simultaneously with the expiry of mining lease.
4 | Mining shall be done as per EC issued by SEIAA and directions given by Complying
Mining Department/District Administration.

5 | Unit shall develop and maintain green belt as per the conditions of | Partially Complying
Environmental Clearance.

6 | Unit shall not withdrawal ground water for any industrial activity without Not applicable
obtaining necessary permission from UPGWA.

7 | The domestic effluent shall be treated through septic tank/soak pit or Complying
provide mobile toilet facility. Industry shall maintain ZLD.

8 | Unit shall make water sprinkling arrangement through Tankers for dust Complying
suppression at different sources of dust emission during mining,
transportation, loading and unloading  of  Building  Stone
(Khanda/Gitti/Boulder).

9 | Unit should operate and maintain installed water sprinkler system effectively Complying
and continuously to achieve the standards prescribed under E(P) Rules, 1986.

10 | Unit shall submit Ambient air monitoring reports of NABL accredited Not Complying
laboratory on quarterly basis to the Board.

11 | Al trucks, tractors used in transportation of Building Stone Complying
(Khanda/Gitti/Boulder) shall be covered by canvas sheet to prevent dust

emission.
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12 | water will be sprayed after loading activity (if Building Stone Complying
(Khanda/Gitti/Boulder) collected could be dry condition)
13 | The dust suppression measures like water spraying will be done on the haul Complying
roads and working areas. '
14 1ndu57c};/wshould comply with the provisions of Hazardous and Other waste -
(Management & Trans boundary Movement) Rules 2016.
15 | Solid waste should be disposed in such manner, so that no water, air and soil -
pollution takes place.
16 Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Complying
Pollution Control Board and UPPCB for protection and safe guard of
environment from time to time.
17 | Consent fees if revised, shall be payable by industry from the date of its Complying
applicability.
18 | nlndustry shall comply with the relevant provisions of Environmental Laws. Complying
19 | If closure order is issued by CPCB or UPPCB against the unit, then CTO issued -
earlier will remain suspended during the closure period and after ensuring
the compliance and after revocation of closure order, the CTO will
automatically be effective with additional conditions mentioned in the
closure revocation order.
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